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BEFORE THE NATIONALCOMPANY LAW TRIBUNAL, MUMBAIBENCH
CSP No. 28 ! /230'2324,!CLT/MB/M A lt/20 I 7
CSP No. 262/230-212/NCLT/M B/M AH/201 7

f) Transferor Company i.e. Petitioner in CSP No. 281 of20l7 to pay cost of{
25,000/- to the Official Liquidator, Mumbai to be paid within four weeks

from the date of receipt ofthe duly Certified Copy ofthis Order.

g) All authorities concemed, to act on a copy of this Order along with Scheme

duly Certified bythe Deputy Director or Assistant Registar, as the case may

be, National Company Law Tribunal, Mumbai Bench.

h) Any person interested is at liberty to apply to the Tribunal in these matters

for any directions or modification that rnay be necessary.

i) The Scheme is sanctioned and the appointed date of the Scheme is fixed as,

3 t'r March, 20 t6.

10. Ordered accordingly.

BHASI({RA MOHAN M. K. SHRAWAT
MEBER (JUDICIAL)MEMBER (JUDICIAL)

Dated : 04.09.2017
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